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~evisw Jpolication No, 305 of 1992 '
N

Jriginal sapnlication No. 167 of 1991

Sri Lekshmi Siankar awesthi o . o« o+ o . o . &Dplicent
versus

chairman, wailvay s2ard, Yew welhi and others ...lkespondents

ion'ple Mr. Justice U.C., orivasceva, VC

Lon'ple Mr., K, Jbayva, l.cuber(a)

( 8y Hon'ble rr. Justice U.C. Srivastava, VC)

rthe a»»nlicant to the&oziginal application who is
in employment elssvhere sought cumpassionate appointment
in place of his deceased ..ife o .:cs murdered resulting
in end of the divorce case bebucen huspind end wife befors

family cwourt, after which he is seid to have married, fres
moved this review applicction wgalnst zdiemicssal Of his case
on merits vide order datad 15.9.1992. Jhe case was heard
and disposed of after hecring the ciuncel for the partiss,
claim of coampassiovnate aggaiﬁtment cen not be allowed in
every cgse and that too Qoiscr;minat:ly. ire provisioms are not
meant for misusing its purpose anu cefeat equity and justice
+‘here peinyg noO e.rdr m ch leés than ¢n er:or &pnarent on

the fezce Of the record, the review apilication has no

b, —

Aewger(n) Vice Chairman

supstance ana is rejected.

Lucknow Dated 77efand 392
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